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Atal Nagar, the 24th November 2022

NOTIFICATION

No-F-4-03/Seven-1/2022.— In exercise of the powers conferred by Section 11 of the Chhattisgarh
Adim Janjatiyon ka Sanrakshan (Vraksho me Hit) Adhiniyam, 1999 (No. 12 of 1999) and in supersession of
Chhattisgarh Adim Janjatiyon ka Sanrakshan (Vrakshon me Hit) Niyam, 2000, the State Government, hereby,
makes the following rules, namely: -

RULES

Short title, extent and commencement.- (1) These rules may be called the Chhattisgarh Adim Janjatiyon ka
Sanrakshan (Vrakshon me Hit) Niyam, 2022.

(2) These rules shall be applicable in the whole State of Chhattisgarh.
(3) These rules shall come into force from the date of their publication in the Official Gazette.
Definitions- In these rules, unless the context otherwise requires,-

(@) "Act™ means the Chhattisgarh Adim Janjatiyon ka Sanrakshan (Vraksho me Hit) Adhiniyam, 1999
(No.12 of 1999);

(b) “Code” means the Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959).

Felling of naturally grown trees.—(1) Bhumiswami shall give application in Form-A, for felling of
naturally growth trees on his land, to Sub-Divisional Officer (revenue), who will forward it for joint
inspection to revenue officer/staff not below Revenue Inspector and forest officer/staff not below Vanpal.
Inspection report in Form-B, including the title of Bhumiswami with respect to the trees, registration in
revenue records, death/maturity of trees, indispensability of felling for agriculture/business of Bhumiswami
etc, shall be sent within 30 workdays.

(2) Sub-Divisional Officer (revenue) shall send his permission in Form-C, to applicant and Divisional
Forest Officer, within 45 workdays of receiving the application. If the applicant does not receive written
decision of Sub-Divisional Officer (revenue) on his application within 45 workdays, he may give reminder
by another written application. If any written decision of Sub-Divisional Officer (revenue) is again not
received in further period of 30 workdays, then it shall be presumed that the permission has been given on
the application and the applicant shall be free for felling of asked trees. The Sub-Divisional Officer
(revenue) shall be responsible for the delay in this regard and the contravention of rules, if any.
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(3) The felling of naturally grown trees may be permitted for maximum 04 trees per acre and maximum 10
trees in total over a land holding, in a calendar year.

(4) Bhumiswami may cut down trees subject to the provisions of the Chhattisgarh Transit (Forest Produce)
Rules, 2001, framed under the Chhattisgarh Van Upaj (Vyapar Viniyaman) Adhiniyam, 1969 (No.9 of
1969) and Indian Forest Act, 1927 (No.16 of 1927). Within 30 workdays of receiving competent
permission, Divisional Forest Officer, ensuring the felling of trees and transit to depo and calculating the
value of log as per fixed rates, shall deposit 95% of total value in bank account of the Bhumiswami, and
remaining 05% value shall be deposited in a fixed account of forest department. From deposited amount,
forestation and their upkeep by forest department shall be done in number 05 times of each felled tree.
Trees of minimum 6 feet shall be planted by forest department and the report of plantation shall be given to
Collector, through Sub-Divisional Officer (revenue), each year.

(5) The permission, granted under these rules, shall be valid till one calendar year from the date of
application.

Felling of planted trees.- (1) Bhumiswami may cut down trees planted as agriculture in his land,
subject to the provisions of the Chhattisgarh Transit (Forest Produce) Rules, 2001, framed under the
Chhattisgarh Van Upaj (Vyapar Viniyaman) Adhiniyam, 1969 (No.9 of 1969) and Indian Forest Act,
1927 (NO0.16 of 1927) on the basis of registration of the revenue record. The intimation in Form-D
clearly mentioning the reason of cutting, species and number, is necessary to be given, one month prior
to the cutting, to the Sub-Divisional Officer (revenue) and Forest Range Officer. The revenue records
related to registration and self declaration in Form-E are to given with the intimation. Sub-Divisional
Officer (revenue) shall ensure, through Patwari and Vanpal, the documentary and physical verification
of the intimation and the self-declaration provided by Bhumiswami, before the felling of trees.

(2) The forest department, on written expression by the Bhumiswami, may cut down trees planted as
agriculture in his land. Within 30 workdays of the receiving the application expression. Divisional
Forest Officer, ensuring the felling of trees and transit to depo and calculating the value of log as per
fixed rates, shall deposit 95% of total value in bank account of the Bhumiswami, and remaining 05%
value shall be deposited in a fixed account of forest department. From deposited amount, forestation
and their upkeep by forest department, shall be done in humber 05 times of each felled tree. Trees of
minimum 6 feet shall be planted by forest department and the report of plantation shall be given to
Collector, through Sub-Divisional Officer (Revenue), each year.

Punishment on contravention.- (1) When any revenue officer has reason to believe that a tree has been
cut in contravention of the provisions of the Code or the Act, such tree may be seized by or under the
written order of the revenue officer.

(2) Where the revenue officer is an officer other than the Sub-Divisional Officer (revenue) a report of such
seizure shall, within 07 workdays, be made by him to the Sub-Divisional Officer (Revenue), for such action
as he may deem fit under Section 253 of the Code.

By order and in the name of the Governor of Chhattisgarh,
JANAK PRASAD PATHAK, Special Secretary.
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FORM-A
(See rule 3 (1))
APPLICATION FOR FELLING OF TREE(S)

To,

Sub-Divisional Officer (revenue)

Sub-Division................. District................ Chhattisgarh
Subject:- Application for felling of tree(s).

The details of the land Khasra number .............. area  ............. in
village............... Patwari Halka number ..... Tahsil ---------------=———--- under my tittle and

possession is as follows:-
(a) Species and number of trees grown naturally ------------——---cmmmmmmm

(c) Date of previous recommendation for felling of trees grown naturally on this
holding —-------mm oo

(d) Name(s) of co-owner(s) in holding --------==---mmmm oo o

Felling of total............. (in words............... ) trees is to be done, the reason along
with species and number is as follows:-

(a) Species, number and physical status of dead trees ..........
(b) Species, number and physical status of mature trees
(c) Species, number and physical status of trees to be cut in interest

of agriculture/business ----------mmmmmm oo

(d) Other reason --------==-—m oo
Kindly provide permission for felling of above mentioned trees.

Name of Bhumiswami .....................

Signature with date .........................

Attached:-

1. B-1/Khasra

2. Affidavit of consent of co-owner

3. Details of Bank Account

4. Four photographs of the plantation site from all directions.
S Caste Certificate issued by Competent Officer

RECEIPT

Received the application from ............. Father/Husband .............. resident of
............. on ..........(date).

(SEAL OF THE OFFICE)
(SIGNATURE OF RECEIVER)
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FORM-B
(See rule 3 (1))
INSPECTION REPORT

To,
Sub-Divisional Officer (revenue)
Sub-Division............... District......ccoevveieinenn..
Chhattisgarh

Subject:- Inspection report regarding felling of trees.

Ref.- Memo No.............. dated ............... of your court.

(a)Applicant and his kin
(b)Sarpanch/Panch
(c)Patwari/Kotwar
(

d)Independent local witness

(a)Species and number of trees grown naturally

(b)Species and number of trees planted

In obeyance to the referred order, the joint field inspection was done on ........
(date). The following were persent as witness during the field inspection-

The details of trees on the land as per registration of trees and revenue record
(B-1/Khasra) are as follows:-

(c)Date of previous permission for felling of trees grown naturally on this holding ----

Field inspection shows that,-

Species and number of dead trees ---------------—-—---

Species and number of mature trees ----------------—-

Applicable clause of rule 2 of the Rules of Felling of Trees, 2022, if any,



DA TS TeTa=, ToTieh 24 Tewat 2022 1362 (9)

FORM-C
(See rule 3 (2))
PERMISSION
To.
.......................................................... Age..oooviiiiiiiiii,
Father/Husband..............c.coooeiiiin. Category....cccocevvnenenen..
Village....cocoevenineine wone Patwari Halka number...................
Tahsil.................. Thana ............... District....c.ccovieeninene.
Sub:- Permission for felling of trees grown naturally.
Your application under the subject was received in this office on................ (date).
The memo for joint inspection of revenue department and forest department was issued
ON.uenenninenenne (date). The facts mentioned in the application was verified. The status on field,

of trees applied for felling is as follows: -----—-——mmmmmmmmm

Based on records and field inspection, I conclude, that the felling of trees of
species.......... and number ( respectively)............... present on Khasra Number........
Village........... Patwari Halka Number.................. Tahsil............ is not in contravention of
provisions of the Code. Hence, the permission on application for felling of trees is granted.

This permission will be void on non-compliance of the Chhattisgarh Transit
(Forest Produce) Rules, 2001, framed under the Chhattisgarh Van Upaj (Vyapar Viniyaman)
Adhiniyam, 1969 (No. 9 of 1969) and Indian Forest Act, 1927 (No. 16 of 1927).

This permission is valid till one calendar year from the date of application.

Sub-Divisional Officer (Revenue)

Sub-Division.......ccoeevivenvinnnnn.

District....cccoeveviineninin... (C.G)
Copy to:
1. Collector, District....................
2. Divisional Forest Officer, Division................. s
for necessary action.
3. Tahsildar, Tahsil.............. for updating of revenue records after felling of trees.

Sub-Divisional Officer (Revenue)
Sub-Division.............o.ooieni

District.....ccoeveieieienenenn. (C.G))
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FORM-D
(See rule 4 (1))

INTIMATION BEFORE FELLING OF TREES PLANTED AS AGRICULTURE

To

Sub-Divisional Officer (revenue)

Sub-Division............... District.............

Chhattisgarh.
Sub:- Intimation of felling of trees planted on land.

L, Father/Husband................cocooeiiienne. Village................ Patwari
Halka Number............. Tahsil............. Thana....... District.......... would like to cut down

trees planted as agriculture earlier on land owned by me, Khasra Number..........
village............... . Detail is as follows-

1.Species of trees to be cut ......coeiiiiiiiiiiiiiii
2.Numbers (respectively) of trees to be cut.........c.coeovveieiiin.n.

I shall begin the felling of above trees after the period of 30 workdays, considering
the receipt of the intimation as the first day, if no prohibition is imposed by competent
officer within this period.

The transit of the log shall be in accordance with applicable provision of the
Chhattisgarh Transit (Forest Produce) Rules, 2001, framed under the Chhattisgarh Van
Upaj (Vyapar Viniyaman) Adhiniyam, 1969 (No. 9 of 1969) and Indian Forest Act, 1927 (No.
16 of 1927).

Attached

1.  Copy of revenue record (Panchasala Khasra) related to registration.

2.  Self-declaration
Place..........
Dated..........

(Signature of Bhumiswami)

Copy to:

1. Collector, District........cccoeveieiniiienne. Chhattisgarh.

2. Divisional Forest Officer.........................

3. Forest Range Officer, Range........ , District.............

(Signature of Bhumiswami)



DA TS TeTa=, ToTieh 24 Tewat 2022 1362 (11)

FORM-E
(See rule 4 (1))
SELF-DECLARATION

| TP Age.....oooeanl. Father/Husband
Category............ Village ............... Patwari Halka Number.......... Tahsil.......c.ceeneneee.
Thana............ District....cccoeveveiiinininin... declare solemnly that-
1. I want to cut the trees, in number specified below with species, planted as
agriculture in land of my ownership Khasra Number...............
Area....... Village.............. Patwari Halka NUmber.........ccoieiiiiiiiiiiiiiiicicecieenes

2. 1 shall follow the Chhattisgarh Transit (Forest Produce) Rules, 2001, framed
under the Chhattisgarh Van Upaj (Vyapar Viniyaman) Adhiniyam, 1969 (No. 9 of
1969) and Indian Forest Act, 1927 (No. 16 of 1927).

(Signature of Bhumiswami)

T, U1 TAT o ST, SelienTa SR ATehia HoTer, TuT | Ffed a9 Tt — 2022,



